
NOTES OF THE REGISTRY I 
	

ORDERS OF THE TRIBUNAL 

4. 

tion on .3.2J'J2, a diractjur was qivon to 

ancclthe allotment riade in favour of the Res_ 
oonent No.1 and allot the same in favour 

the 	7licant If, however, any other quart.: 

hefithing for th eoolicent is avail hle/ 

vacant th same mavr he allotted in favoue 

he 	- lie e 	 ri La:L 	the 

Jo .4. 

L:ene 	ns'l .. 	th 	a lic ant it 	,r 

M.A. ror a direction to implement the ordr 

Ht. 5.3.202 within a  stipulated time is thor 

was Jr-ime no time ±x fixed for jo]erentatjj!' 

of order dt.5.3.2002 while disoosinc 	the 

Orinal Ap7llcation, 

A-q rd learinr'd couñel for the  

:eid Shrj •N.ra,lc-rned stdd .counsei ei 

r:o Rajlwavs on M.A. ?fter hearing the c] 

for hoth sides it is directed that oreer 

clt.5,3,2T12 he jmjlemented within one Troflt,i 

th:om the date of receipt of cony of this oeeer, 

:195/212 is disnosod of accordin'ly. 

OO?jèS. of 	s order be handed evee to 
1.-, 	 •J r1,, 


